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Namokar Trade (India) Limited
Registered Office: Diamond Arcade, 5th - FR, FL - 504 68, Jessore Road,
Kolkata — 700055
CIN: L51909WB1985PLC038407
Phone: +91-33-3297- 7609; E-mail: ratan.namokar@gmail.com; Website:
www.namokartrade.in

NOTICE IS HEREBY GIVEN that the 45" Annual General Meeling (AGM) of he
(Compeany wi bo heldcn Wechosday, Seplember 30,2026, at 300 p.m. ot Damend

. 5th Floor, FL-504, 68, Jessore Road, Kolkata - 700055, 1o transact the
oninesa sa mantionea m e Nt o AGH! sent along with the Audited Financial
Statements of the Gompany for the year ended March 31, 2026, and the Board's
Reportand Auiors Ropori thercon-

2026, AGM
Proxy Form, has been completed o September 08, o ok

@ hunk
HMT LIMITED

Regd, Office: “HMT Bhavan” No.59, Bellary Road, Bengaluru-560032
Tel No : 080-23330333 Website : www hmtindia.com
Email : cosey@hmtindia.com CIN : L29230KAT953G0I000748

avaléole on the websto of Natonal Securties Deposiory Lmitad (NSDL)
https: fwww.evoting.nsdl.com. Notice is further given that the Company is providing
)to

The comp: for providi facility, The details of remote.
-voting are given below:
() The remole e-voling will commence on Sunday, September 27. 2026 al 9.00 AM.
and ends on Tuesday, September 26, 2026 at 5,00 P, The e-voting module shall
be disabled for voting thercafte, and no one shall be allowed to vote clectronically
after Soplember 29,2026 (5,00 PM..

® The votng rghts f Members snll e inproporiento o share f th paitup

(i) Notice of AGM has been sent {0 all the members whose names zppeared in the

2026, and holding shares s on the cut-off date L.e. September 23, 2026, may
oiain tho Login D and Password by sending a request ai
callat
(1) Oncs 3 voto s ot by ihe Member he shall not be allowsd to changs t
subsequently.
() The facillty of casting vote through ballot paper will e mace available at the AGM
e 2tAG

NOTICE TO THE SHAREHOLDERS
Notice is hereby given that the 73 Annual General Meeting (AGM) of the Company

e O ——

PRABHATAM

INFRA VENTURE LIMITED

PRABHATAM INFRA VENTURE LIMITED

(Formerly Kniown as BJ Duplex Boards Limited)
L68200DL 1995PLC066281
Registered office: Wing A, 2nd Floor, Ghalib Institute, Aiwan-e-Ghalib Marg (Mata Sundri Lane),
Minto Road, New Delhi, India, 110002
Ph No. 011-4361 0 E mail Id cs@r

will be held on Wednesday, September 30, 2026 at 2:00 p.m. (IST) through Video
Conferencing (*VC')/ Other Audio Visual Means ("OAVM') in compliance with the applicable
provisions of the Companies Act, 2013 and the rules made (hereunder and SEBI-Listing
Obligations and Disclosures Requirements (LODR} Regulations, 2015 read with Ministry of
Corporate Affairs Circulars dated April 8, 2020, April 13, 2020, May 5, 2020, December 28,
2022, September 25, 2023, 19, 2024 and 22, 2025 and other i

circulars issued by MCA and SEBI (collectively referred to as “relevant circulars”) o transact the
business itemns as set out in the Notice convening the AGM. Members participating through VC
shall be reckoned for the purpose of quorum under section 103 of the Companies Act, 2013.

Electronic copies of Notice of AGM and Annual Report for the FY2025-26 have been sent to
Members on September 08, 2028 through email whose email IDs are registered with Registrar
and Share Transfer Agent (RTA) of the Company/ Depositories Participant(s) (DP). Pursuant to

through ballot paper.

vi) Y
shallnot be entiled to cast their vote again.

In case of any querles pertaining to e-voting, members may refer to the Frequently

Asked Questions (FAQS) and e-voting user manual for members available at the

Dourloads section of wnwolng s com or callon ol ree .. 1800-222.990 or

contact enior Manager, National Securities Depository Ltd., Trade

Vot A Wing, 4t Floor. Kamala Mk Compound: Senapal Bapat arg Lower
or

gulation 36(1)(b) of SEBI (LODR) Regulation 2015, a letter providing the web link; including
the exact path, where complete details of the Annual Report is available is being sent to those
shareholder who have not registered their e-mail address. The aforesaid documents are also
available on the website of the Company at http hmtindia general.
meeting/, Stock Exchange websites i.e., BSE Limited and National Stock of India

.com

NOTICE OF THE 32nd ANNUAL GENERAL MEETING AND E-VOTING INFORMATION
Natice is hereby given that the 32nd Annual General Meeting ('AGM’) of PRABHATAM INFRA VENTURE
lersn {lomerly it ws B Duicler Baafd Limiisd) (e Compeny) wll ba-herd on Wadaasiiey,

er 30, 2026 at 1:30 P.M. (IST) thro Conferencing (VC'JOther Audio Visual Means.
(OAVM )lotmnsacﬂhe businesses assetoutin lhe Notlbe of AGM.
In compliance with all the applicable provisions of the Companies Act, 2013 and the rules made thereunder and|
the Securties and Exchiange Board of India (Listing Obligations and Disclosure Requirements) Regulations,
2015 (he Lising Regulations'), the Company has sen the elesironic copies of the Nolice of the 32nd AGH)
along with the Annual Report for the Financial Year ('FY')
are registera with the Companyils Regiatrar and Shara Transler Agent viz. Beotal Financial & (:empum

imited (RTA) Dep ticipant(s) (DPs’)/ D
Futher, pursuant o the provisions of 'Regulation 36(1)(b) of the Listing Regulations, & (ater provicing the
web-fink, including the exact path, whera tha complete details of the Annual Report for FY 202526 can hel
accessed, was dispatched 1o those shareholders whose email addresses ere not registered wilh the|
CampanyiRTA/DPsDepositories.
The Notice of AGM and Annual Report for FY 2025-26 is alsoavallabla on the following websites:
(a) Company:htips:/iprabhataminira.com
(b) BSE Limiteckwww.bsoindia com
(c) National itory Limited {'NSDL/ dl
Pursuant 1o the provisions of Saction 106 of hs Comparies Ar[ 2013 read wih Rule 20 of the Companies
40l

Limited al www.bseindia.com and www.nseindia.com respectively and e-voting agency,
KFin ies Limited (KFinTech) al https:i/evoting kfintech.com.

Pare, Mumbai - 400 013, sl the designated emsi

NOTICE IS ALSO HEREBY GIVEN Section 91 of the Comp:

2013, ral i Rogister of Members and Share Transfer Books of the Company wil

main closed from Thursday, September 24, 2026 to Wednesday, September 30,

2026 (ot days incsive.

By Order of the Board of Directors.

For Namokar Trade (India) Limited
Sdi

™

Ratan Lal Baid
Place: Kolkata Managing Director
Date September 8, 2026 DIN: 07060481

& Bombay ein

THE BOMBAY DYEING AND
MANUFACTl(JRING COMPANY LIMITED

I:L7L20NHIE7991000057)

 recressal
‘Website: wwwbombaydyeing.com

NOTICE OF POSTAL BALLOT AND E-VOTING

Members are hereby informed that pursuant to the provisions of Section 110
read with Section 108 of the Companies Act, 2013 (“the Act”), read with Rule
20 and 22 of the Companies (Management and Administration) Rules, 2014
(“Rules”) and other applicable provisions of the Act and the Rules including
General Circulars issued by the Ministry of Corporate Affairs (“MCA") for
holding General Meeting/conducting Postal Ballot process through e-voting
vide Nos. 14/2020 dated April 8, 2020, 17/2020 dated April 13, 2020, 22/2020
dated June 15, 2020, 33/2020 dated September 28, 2020, 39/2020 dated
December 31, 2020, 11/2021 dated June 23, 2021, 20/2021 dated December
8 2021, 3/2022 dated May 5, 2022, 10/2022 dated December 28, 2022,
09/2023 dated September 25, 2023, 09/2024 dated September 19, 2024 and
03/2025 dated September 22, 2025 (“MCA Circulars”), Secretarial Standard
on General Meetings (“55-2") issued by the Institute of Company Secretaries
of India, Regulation 44 of the Securities and Exchange Board of India (Listing
Obligations and Disclosure Requirements) Regulations, 2015 (“SEBI Listing
Regulations”) (including any statutory modification(s) or re-enactment(s)
thereof for the time being in force), the Company has completed the process
of sending the Postal Ballot Notice along with the Explanatory Statement
electronically on Tuesday, 8" September, 2026, to all the Members whose
email addresses are registered with the Company / Depository Participant(s)
as on Friday, 4" September, 2026 (“Cut-off Date”), for seeking approval of the
Members of the Company by way of Special Resolution as required by voting
through electronic means only (‘remote e-voting’) on the following matter:

Description of Resolution | Type of
Resolution

Special

Re-appointment of Mr. Rajnesh Datt as the
Manager of the Company for a term of two years
Notice of Postal Ballot is also available on the Company’s website at
wwybombaydyeing.com, websites of the Stock Exchanges i.e. BSE Limited
and National Stock Exchange of India Limited at www.bseindia.com and
wwinseindia.com respectively, and on website of National Securities
Depository Limited (“NSDL") i.e. www.evoting.nsdl.com
Members are hereby further informed that:
1. The Company has engaged the services of NSDL for providing the remote
e-voting facility to its Members
The remote e-voting facility will be available during the following voting
period:

“Commencement of Thursday, 10" September, 2026 at 9.00 a.m. (IST)
Remote E-voting |
Conclusion of | Friday, 9" October, 2026 at 5,00 p.m. (15T)
| Remote E-voting | |
iday, 9" October, 2026 [5:00 PM. (1ST)]
as the e-voting module shall be disabled for voting by NSDL thereafter.
Once the vote on a resolution is cast by the Member, he/she shall not be
allowed to change it subsequently or cast vote again.

2. Manner of remote e-voting by the Members holding the shares in
dematerialised mode, physical mode and Members who have not
registered their e-mail addresses has been provided in the Postal Ballot
Notice. The manner in which the persons who have forgotten the User ID
and Password, can obtain/ generate the same, has also been provided in
the said Notice.

3. The Company has appointed Mr. PN. Parikh (FCS: 327, Ci
failing him, Mr. Mitesh Dhabliwala (FCS: 8331, CP:9511) and
Ms. Sarvari Shah (FCS: 9697, CP:11717) of Parikh & Associates, Practising
Company Secretaries, as the Scrutinizer for conducting the Postal Ballot
process through remote e-voting, in a fair and transparent manner.

4.The Members holding shares as on the cutoff date and
have not received the Notice of Postal Ballot, may write to
grievance_redressal_cell@bombaydyeing.com and obtain the same.

. Members whose names are recorded in the Register of
Members/Beneficial Owners as on the cut-off date will be entitled
to vote electronically on the resolution set out in the Postal Ballot Notice.
A person who becomes a Member after the cut-off date should treat this
Notice for information purpose only.

B

Manner of registering / updating e-mail address:

) Members holding shares in physical mode and who have not updated
their email addresses with the Company are requested to update
their email addresses by sharing a duly filled and signed copy of Form
ISR-1 as per the format prescribed by SEBI vide its Master circular
no. HO/38/13/(4)2026-MIRSD-POD/1/4298/2026 dated 6" February,
2026 and also available on the website of the Company at weblink
htps://bombaydyeing.com/forms.html, with the Company's Registrar
and Share Transfer Agent at einward.ris@kfintech.com or with the
Company at grievance_redressal_cell@bombaydyeing.com along with
the copy of signed request letter mentioning the name and address of
the Member, self-attested copy of the PAN card, and self-attested copy
of any document (e.g.: Driving License, Election Identity Card, Passport)
in support of the address of the Member.

b) Members holding shares in dematerialized mode are requested to
register/ update their email addresses with the relevant Depository
Participant(s). In case of any queries/ difficulties in registering the
email address, Members may write to einward.ris@kfintech.com or
grievance_redressal_cell@bombaydyeing.com.

. The results of Postal Ballot will be announced within two working days
from the conclusion of the e-voting period. The declared results along
with the report of the Scrutinizer will be submitted to BSE Limited and
National Stock Exchange of India Limited and shall be uploaded on the
website of the Company at www.bombaydyeing.com, website of NSDL
at www.evoting.nsdl.com and shall be displayed on the Notice Board at
the Registered Office of the Company at Neville House, J.N. Heredia Marg,
Ballard Estate, Mumbai-400001. The Resolution passed by the Members
through Postal Ballot shall be deemed to have been passed at a General
Meeting of Members on the last date specified for remote e-voting Le.,
Friday, 9" October, 2026.

8. In case of any query and/or grievance, in respect of voting by electronic

means, Members may refer to the Frequently Asked Questions

(FAQs) for Shareholders and e-voting user manual for Shareholders

available at the download section of www.evoting.nsdl.com or call

on: 022 - 48867000 or send a request to Ms. Pallavi Mhatre, Deputy

Vice President - NSDL at evoting@nsdl.com or write to the Company at

grievance_redressal_cell@bombaydyeing.com.

For The Bombay Dyeing and Manufacturing Company Limited
S

d/-

Arora

Place: Mumbai Company Secretary
Date: September 8, 2026 FCS: 3814

Notice is further given that the Register of Members and Share Transfer Books of the Company
will remain 24,202610 30, 2026 (Both days inclusive) for the
purpose of the 73 AGM,
Members holding shares as on the cut-off date of September 23, 2026, may cast their vote
slectronically (e-voting) on the business as set forth in the Natice of the AGM through the
e-voting facility provided by KFinTech, Members are informed that (i) Date and time of
commencement of remote e-voting: Sunday, September 27, 2026 at 9.00 am. (IST) (ii) Date
andtime of end of remote e-voling: Tuesday, September 29, 2026 at 5:00 p.m. (IST) (ili) Remote
e-voting facility shall not be allowed beyond 5:00 p.m. (IST) on September 29, 2026. The remote
e-voting module will be disabled by KFinTech for voting thereafter. {iv) Any person who acquires
shares of the Company of the Comp: the dispatch of Notice of the
AGM andis holding shares as on the cut-off date i e, September 23, 2026, may cbtain the login
ID and Password by following the procedure as mentioned in the Notice of the AGM or send a
request to einward ris@kfintech.com or evoting@kfintach .com (v) The facility for voting through
electronic voting system will also be made available at the AGM and Members attending the
AGM who have not cast their vote(s) by remote e-voting will be able to vote at the AGM through
this electronic vofing system (Insta Poll). (vi) Members who have cast their vote by remote e-
wvoting prior to the AGM may also attend the AGM but shall not be entitled to cast their vote again
at the AGM. {vii) A person whose name is recorded in the register of members or in the register
of beneficial owners maintained by the depositories as on the cut-off date i.e., Wednesday,
September 23, 2026, will anly be entitled to avail the facility of remote e-voting, participation at
the AGM and e-voting through Insta Poll. (viii) For e-vating instructions, members may go
through the instructions in the Notice of the AGM. In case of any query and/or grievance, in
respect of e-voting, Members may reter to the Frequently Asked Questions (FAQs) for
available at hitps: -om or may contact Mr. A, Mehan Kumar
(Unit; HMT Limited) of KFin Technologies Limited, Selenium Tower B, Plol 31-32, Financial
District, Nanakramguda, Serilingampally, Hyderabad-500032 at the email:
einward.ri intech.com and e com or call KFintech toll free No.1-800-308-
4001 for any further clarifications. (ix) Members wha have not registered their e-mail addresses
safar or who want 1o update their e-mail address, are requested to approach their respective DP
for shares hald in electronic mode and in respect of shares held in physical form by writing to
Company's Registrar and Share Transfer Agent, M/s. KFin Technologies Limited at
einward. ris@kfintech com for receiving all communications electronically. (x) Members are
requested to read carefully all the instructions given in the Notice of AGM for jeining the AGM
through VG /OAVM and manner of casting vote through e-voting

= Kfinte:

For HMT Limiled
Sdi-

(Kishor Kumar §)
Company Secretary

Date: 08.09.2026
Place: Bengaluru

CORRIGENDUM TO THE PUBLIC ANNOUNCEMENT
FOR THE BUY-BACK OF EQUITY SHARES
FOR THE ATTENTION OF SHAREHOLDERS OF THE EQUITY SHARES OF THE TIPS MUSIC
LIMITED (THE “COMPANY") FOR THE BUYBACK OF EQUITY SHARES FROM THE OPEN

MARKET THROUGH STOCK EXCHANGES UNDER THE SECURITIES AND EXCHANGE
BOARD OF INDIA (BUY-BACK OF SECURITIES) REGULATIONS, 2018, AS AMENDED.

This corigendum (‘Corrigendum’) is being issued in relation to the Public Announcement dated
September 03, 2026 ("Public Announcement”/*PA") published in this on

Listin
issued by SEBI and the Secretarial smuam on General Meeum;s issued by the Institute of ccmpanv
Secretaries of India (*55-2°), the Company is pleased 1o provide its Members tha electranic voting ('e-valing’)
facility through NSDL.

Members may cast their votes on al nasurulmns as set aut in the Notice of AGM using the remote e-voting
facility and e-vating facility during the AGM. The deizil d Gut-off
date are as follows:

Cut-off date for determining members eligible
for remote e-volingfe-voting during the AGM
Commencemant of remate e-Voting pariod
End of remole e-Voling periad

Wednesday, September 23, 2026

Sunday,
Tuesday,

27,2026 at 09:00 AM, (IST)
29,2026 at 05:00 PM. (IST)

Members (hoiding shares sihern hysicalfom a In dorbleraized orm) hose names appear e mg. ster
of Members) List of Beneficial O 2026
{“Cul-Off Date") shall be enfitled
during th
The remote e-vating facility shall be disabled for voting thereafter, and voting shall nmbealmwad beyond the said
date and fime. Once the vota on a resolution is cast by a Member, the Member shall not be aliowed to changs it
or cast o Mormsars shall b ia proporion 1 o sharahdkng
inthe paid-up eg of the Comp the Cul-Off Date
their vote

¥
itend the AGM and i p

Dy way of
their vote again.
erson, who acquires shares of the Company and becomes a Member of the Company after the Company

sends the Notice of the 32nd AGM through e-mail and holds Sharss g3 a0 he U-OTDle, may abian the Lser

1D and password by following the procedure provided in the Notice of AGM for the purpose of casting votel
nvough remote s vafing. Howavet I hesshe 5 arcacy registered with NSDL for ramete & vating. ten nelshe can
use histher existing User 1D and password for casting the vote.

The detailad procadure for casting of vote by way of remote e-voting of e-vating during the AGM, including the!

manner in which the Members holding shares in physicalfdemat form and who have ot registered their email

In case of any queries andior grievance connected with e-voting, Members may refer to the Frequently Asked!
Questions (FAQs) for Sharehelders and e-Voting User Manual for Shareholders availabie at the download
section of www.avoting nsdl.com or call at 022 - 4886 7000 or send a request o evoting@nsdlcam

Members may aisa wrile to the Company Secretary and Gompliance Officer of the Company at
es@prabhatamgroup,com,

The Members dto carefully

way of remole ewvoling/e-voling during the AGM,

fAGM and, in particular, the manner of casting vote by

For PRABHATAM INFRA VENTURE LIMITED
(Formerly known as BJ Duplex Boards Limited)

Sdl-

Place: Delhi
Date: September 07, 2026

Paoja
Company Secretary & Compliance Officer
1CSI Membership No.: A54271

OLAELECTRIC
OLA Electric Mobility Limited

CIN: L74999KA2017PLCOS96 18
Registerad Office; Wing C, Preslige RMZ Startach, Hosur Road, Municipal Ward No 67, Municipal No, 140,
Karamangala V1 Bk, Bangalore: 560095, Kamatak, India
Tel: 080-36440050, Email Id: companyseceelaryi@ olaslectric.com

NOTICE OF THE 9" ANNUAL GENERAL MEETING AND E-VOTING INFORMATION

" imited (‘the company’)
will be held an Wednesday, September 30. 2026 at 4:30 p.m. (IST) through Video Conferencing ('VIC'jOther Audio Visual Means
{'OAVM') to transact (he businesses as set forlh in the Nofice of (he AGM In compliance wih all agplicatie provisions of ihe
Conparies Act. 2013 (e "Ac') and he rules framed hereue and the SEB (Lsting Obigations and Disclosute Reuraments)
Regulatons, 2015 {SEBIL 2020, 1712020 dated April 13, 2020,

, 2020, sty ol fairs (MCA')in
s ragard, the tatest being 03(2025 dated September 22, 2025, (coectively rafermad to as Circtiars’), issued by tha MCA and
Circular No- SEBVHO/CFDICFD-PoD-2P/CIR/2024/133 catet October 3, 2024, sssued by Securities and Exchange Board of india
('SEBI') (nereinafter colieclively referred o s the Ciroulers’)

2. The Venue of the AGM shal be deemed t be he Repistered Ofice.of the Company situsted ai Wing C, Prestige RMZ Startech,
Hosur Road, Municipal tard No.67, Municipal No. 140, Industrial Layout, Keramangala. Bengaluny ~ 560096, Kamalaka, India.
et b bl o i AGH troug VCIQAVM s s NSDL-Voing system Thewocunlurekzm\mhnme g
neough VCTOAVM Holes dh t
uorum under Seciion 103 of the Act The taclly for o by o ho AGH s
being held through VGIOAVM,

3 the Ciroular Yeas ['FV']2025-25,

Thurssay, September
3 zuza The Notice of the AGM and ihe Annual Reporl (s aiso avalable on the website of the Company af
fric website of Stock Exchanges, (e, BSE Limiled (*BSE’) at

04, 2026 issued by Company in connection with the proposed Buyback

The Equity Shareholders/Beneficial Owners of the Equity Shares of Company are requested to take
note of fallowing:

Kindly rafer point no 3 of Para B “Proposed Timetable for the buyback”, revision in table shows

tast date for | Eariier of:

the completion | (a) December 16, 2026, which is 85 (sixty-six) working days from fhe date of the

of the Buyback opening of the Buyback i e starting from September 3, 2026 or

(b) when the Company completes the Buyback by deploying the amount

aquivalent to the Maximum Buyback Size; or

(c) at such earlier dale as may be determined by the Board (including a
commitiee thereof, constituted by the Board or persons nominated by the
Board/ committes to exercise its powers, andlor the powsrs conferrad
by the Board resclution in relation to the Buyback), after giving notice of
such earfier closure, subject to the Company having deployed an amount
equivalent to the Minimum Buyback Size (even if the Maximum Buyback
Size has not been reached or the Maximum Buyback Shares have not been
bought back}, however, that all payment obligations relating ta the Buyback
shall be completed before the last date for the Buyback

i el the wabéiie of Natianal

and Natisnal Stock Exchangs of India Limited {‘NSE') | v nseindia.con

Sacurities Depository Limilad (NSDL) atuww.evoling sisdl.com

. e dispatch of Notize of AGM and tho Arnual Ragert hraugh e has boon cormploed on Sopterber B, 2026, Futhe, in
36(1)(b)oft webdink
tha FY 2025.26% i
¥ “RIX}
5 i inphysi i i businessas
sstoutn The members g
& e AGH.
b TheCut fing Thursday, Sep 0%
€. Theremote e-voling beging at 00 AM. (5T) on Sunday, Seplember 27, 2026.
o, Theremote e-voting ends ot 500 PM. IST) on Tuesday, Seplember 29,2026
&, Rematee-voting module wil be sabled by NSDL after 500 BAL {1ST)on Tuesday, Saptarber 29, 2026.
Lo ey
8 Thetaclltyof uotingh y

i vote during the remte e-voting period.

h neir vote by g prior o

be enlillediio cast

Except mentioned above, all the information and terms of the Buy-back as disclosed in the PA

A parsan Whose ama i monmmi it Pl Mol W12 Rmgiet o Skl Quest il i s

published on September 04, 2026 remains unchanged. The capitalized tarms and
used in this corrigendum have the same meaning as prescribed ta them in the PA, unless otherwise
specified.

The comigendum will be available on the Company's website at www.lips.in and website of the
BSE at www bseindia.com NSE at www.nseindia.com, is expetted 1o be available on the website
of the SEBI at www,sebi.gov.in and website of the Merchant Banker / Manager to the Buyback at
wuww.ingaventures.com

MERCHANT BANKER / MANAGER TO THE BUYBACK

& INGA

INGA VENTURES PRIVATE LIMITED

1229 Hubtown Solaris, N.S. Phadke Marg, Opp. Telli Galli,
Andheri (East), Mumbai 400 0689, Maharashtra, India

Tel: +91 22 B854 0808

E-mail: kavila@ingaventures.cam

Website: www Ingaventures.com

Contact person: Kavita Shah

SEBI Registration Number: (NM000012698

Validity Period: Permanent Registration

CiN: US7100MH2018PTC318359

For and on behalf of the Board of Directors of Tips Music Limited
(Formerly Knewn as Tips Industries Limited)

Jo Ay person shares and becomes Wember ‘mnCumpanvﬂmMmspawﬂmmemnua\iumﬂa{cwuM
AGM i asonthe Cutoffdate,
tothe Notice o e AGH.
K d i ol or
tcipant,is provi which
i a8 well a5 lhe website of
theBSE bssindia.com, NSE at andNSDL atw |
6. TheBoardof Pramod SM. 7834, CP No. 13784), or I his absence Mr. Biswap!

Ghosh (FCS: 8750, CP No..8239), Pariners of M's BMP & Co. LLP, Practising Company Secretaries, as thi Serutinzer Io serulinize
the et

Manrior f egistafingiupdating emal address
Membrs physical form, are recy heir ezl addresses by subritiiiq physical copy of
Foum [SR-1 to the Comany's Regisirar and Shars Transler Agent {'RTAY) slong with relevant documents st below mentioned
adress:

MUFG Lisk Intime India Private Limilzd

(Farmeny Link Intime India Private Limited)

Unit: Gta Electric Mobilily Limited

Address: C-101, 18t Floor, 247 Park L B.S. Marg, VIKivol West Mumbial 400083, Maharashira; India

1SR Farms can be downloaded from ! k. hitgs:web in. o UfQ.ConViY C-domnloads himl

Members holding shares in demiaterialized form. are requesled o register! updale thelr emal addresses with he Depusilory
Participants with whom their demat accounts are maintained.

In case of any quertes related 1o a-voting, you Mmay refer U FAQS for Sharehalders and e-veling user manual for Sharehalders
availabla in the download section Mhl&b‘mm evoting rsdl.com or call en >31 22 48867000 or send the request to Mr. Falguni
Chakraborty . comar:

Natcnal Secuies Depasitory Limied

3nd. Finor, 701, Naman Chambers, G Btock, Bandra Kuria Compiex. Mumbai Suburban, Mumba -

200051, Maharashira, India

Sdk- Sdl- Sd-

Kumar Taurani Girish ‘I'aurani Bijal R. Patel
Chairman & Manzging Executive Company Secretary &
Director DIN: uuass??s Officer

DIN: 00555831
Date: September 08, 2026
Place: Mumbal

Membership Number: A30140

the G
For and on bohalf of Ola Electric Mobilly Limited
sd-
Plac Deepak Rastogi

Dated: Septerber 5, 2026

epaperfinancial expressconegy @ @

|lconcepr

Chief Financial Officer




STo1rl 9 fader, 2026
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(“the Company) will be held on Wednesday, September 30, 2026 at 11:00 AM indian Standard Time (IST},
through Video Conference (VC'} / Other Audio Visual Means (DAWMY, to transact the businesses set out
in the Notice of the AGM. The Registered Office of the Company shall be deemed to be the venue for
the AGM.
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to avail the fauhly of remote e-voting/e-voting at AGM. The Company has engaged the setvices of

o e
\w exact g;h)ﬁaﬂg%m%w% mé.mwﬁﬁ?ﬁzuzszﬁﬁmﬁ?ﬁ#m
wae $ g qu faw o 2025-26 1 after e e aeege! Wl vem &

1122000 % 2 (0@ im )to facility
(a) m s:/iprabhataminfra.com R Allmembersareinformedthat: i
(b) FrewE (BSE Limited): www.bseindia.com = i
(e} Wm ﬁ R (T rg.aﬂﬁm aarmmar) wwwa;v—qnlmg n;;|%u;; (1) Members wha have already casted theirvetes by remote e-voting prior to the AGM may
2013 1 ury 108 & EEH (FeErs TUTHA) 2014 i ed t i
gt 4,38 (SeB) ari'ra‘m L ﬂmfh: e L attend the AGM but shall riot be entitied to vote again;
AT HIH m a1 m ¥y I—%’ ‘ THUH- 2-‘) * |y q’%r{ U HO HEEAT #1 n’-wa’éma e @ w3 e gme, THEHE /aTeATa & A § aud A gae o AR s (2} A person whose name is recorded in the register of members or in the register of beneficial owners
(NSDL) % mum & ﬁaﬁ?ﬁ iﬂﬂﬂ( afEar) FHAE g 0 g gE ¢l e g i maintained with depositories as on cut-off date will be entitled to avail the facility of remote
xﬁ aﬁwr“ﬁ‘wh*m‘zwm% 3ty wsires & gk E-afr evaling.
ge?ﬁ:' ST o= a\a e mﬁ £l Rt fafen ir FE-HIF AT &5 e P (3} A person who becomes the member of the Company after dispatch of the notice of the AGM and
= e T ﬁ., ® =y 0% #1 A e aff s gc:;:‘i;;rc: ason‘(snc::-:gdam ‘may obtain the user id and password by sending a request at
%“ﬁ el ol il st Members holding sh ysical ho d 1 add hth
- o - 28 (e 43, =T 55 T ) W ww embers holding shares In physical form; who have not registered their email addresses with the
S f Aar 3 a7 S e, 27 Resem, 2026 et 090033 (ST) AR A AU i E """*‘ ‘;’T“‘;' o Company, can obtain the Notice of the AGM alongwith the Annual Report 2025-26 by sending scanned
m e ‘;a(a'?am il “:’ﬁ;T i n;)amz 29 FRFaR, 2006 FRES 0500 3 (IST) o : 7. 2085791, — (o1 4 T T G A < copy of request ietter mentioning the folia no. and name of the sharehclder, self-attested copy of PAN and
i ¥ A I URH T2#le &9 #), Toieish ATH GUar, 23 e, ?’325 (", W 100000, (o 7w e ) e < 9. 100000 AADHAR by email to the Company at cs@shivashritfoods.com
ﬁ@' ) 1 agEd F ToreeyRaiaed g @ i%“ T{r EatAa (Beneficial 0wn:vs) agn A GRIKAP/KUNT/AO00000452
o, & 5T 3 ?F! G THE-H e e 7 e g S O e srar For SHIVASHRIT FOODS LIMITED
el 1 T LA T % o "’ LT T & EAr F"" [earlier known as SHIVASHRIT FOODS PRIVATE LIMITED]
E IR méﬁwmﬁwtmﬁm( isable) 3 farar swam, 3R 39
ma‘ma AL, ﬁmnﬁr-rﬁ e & el gee et f'hﬂmﬁmwwermmmm% Sd/-
ety a5 11T maﬂﬁnﬁ | WL & Hagm HuHT Bharti
ge?m ‘:*ﬁz;ﬁ m.?}r e afFael 5 3 a%m;“? mﬂﬁd’i H"-FW A ﬁﬂ + Company Secretary and Compliance Officer
FeEd A e e $-aifey Date: September 08, 2026
u#ﬁmﬁmﬁﬁ%mgmm mmr;r:—mmaﬂwr
B W oI, ST SR gaT S3 AT ¥ 3241 T W T & g FE
R g e S R e “’% < 331?%*
ST e Fi & e T
|T= %ﬁ;‘%ﬁ 3',5’%“* Bl %m?&iﬂ . NSD;;? ;; A &, o s 3 THIS 1S A PUBLIC ANNQUNCEMENT FOR INFORMATION PURPOSES ONLY, THIS IS NOT A PROSPECTUS ANNOUNCEMENT AND DOES NOT CONSTITUTE AN INVITATION OR OFFER TO ACQUIRE
[l Mg ﬁm’:‘g" 1 bt & = B Prery At P PURCHASE OR SUBSCRIBE TO SECURITIES, NOT FOR RELEASE, PUBLICATION OR DISTRIBUTION DIREGTLY OR INDIRECTLY OUTSIDE INDIA,
5 i sl L SSRGS ﬁg} d il Inial Public Cffar of equity shaes on the main board of BSE Limitad (“BSE") and National Steck Exchange of ndia Limted (“NSE", and logather with BSE, 1ne "Stock Exchanges") In complianca with Chapiar ||
A & T AmitAe o # St qe FEw T R ST AT A of e Secuities and Exchange Board of India- {lssue of Gaital and Disclosure Requirements} Regulations, 2018, as amended (‘SEBI ICOR REGULATIONS")
?ﬁrzga\ﬁnmmw@mﬁm;rrmﬁg mm:sﬁr 5 e Y I | P
|Ea 3wty e M e ST Rema T o
(FAQs) 37 amw TR S-afear wor A & T E, S www.avoting.nsdl.cor & m‘rﬂ‘;
mwgw 39 &, 41 022-4886 7000 Waﬂwmm%mevmmg@nsm com ¥ T
wha bl
FEFT FIAT AT T U Hup.com IT muw-d%\
:.fmﬂiai:iw?mav gwnaﬁmumﬁ T_&u sw ey s R ” s
| 5 fease scan this QR o
T % S R AT & A (g et g b LS & A ) KARAMTARA ENGINEERING LIMITED e Vi o Rod g
Sdi- Prosgectus and the
) ) ] ) g (T0 BE LISTED ON THE MAIN BOARD OF BSE AND NSE) Ao Prospacts)
fwtiw: 07 R, 2026 el At od e st QurCompany 25K fvate Linitee'as  pivte fmitzd company underthe Corip 11955 incorporation dated May 8, 1356, issued by the
Fr fawdt FeFgaT W A54271 Our s 7 our§1 Decamber9,

srar of Companias, Cantral
i Company™and “History and Certain

pectus”) fled wilh the RoC:

rashira, India

2024, :|||ll e hama of out Company was changed io ‘Karamiara Eugw,wnnng Limitad, A fresh certiicate of

6, 2024 was

changes in y
ges on 3,2026 {*RHP” or
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THE PROMOTERS OF OUR COMPANY: TANVEER SINGH, RAJIV SING
INDERJEET SINGH, INDERJEET TANVEER SINGH TRUST AND INDERJEET RAJIV SINGH TRUST

INITIAL PUBLIC OFFER OF UP TO [«] EQUITY SHARES OF FACE VALUE OF T10 EACH (“EQUITY SHARES") OF KARAMTARA ENGINEERING LIMITED (“COMPANY”) FOR CASH
AT A PRICE OF I[s] PER EQUITY SHARE (INCLUDING A SHARE PREMIUM OF I{s] PER EQUITY SHARE) ("OFFER PRICE") AGGREGATING UP TO ¥8,750.00 MILLION
‘COMPRISING AFRESH ISSUE OF UP TO [#] EQUITY SHARES OF FACE VALUE OF T10E. TOZ6,750.00 MILLIONBY ("FRESH ISSUE”) AND

Company, see

AN OFFER FOR SALE OF UP TO [«] EQUITY SHARES OF FACE VALUE OF 210 EACH AGGREGATING UP TO 22,000.00 MILLION ("OFFERED SHARES") BY THE SELLING
SHAREHOLDERS (AS DEFINED BELOW), CONSISTING OF UP TO [] EQUITY SHARES OF FACE VALUE OF ¥10 EACH AGGREGATING UP TO ¥ 1,000.00 MILLION BY TANVEER
SINGH AND UP TO [#] EQUITY SHARES OF FACE VALUE OF 710 EACH AGGREGATING UP TO Z 1,000.00 MILLION BY RAJIV SINGH (COLLECTIVELY THE “PROMOTER SELLING
SHAREHOLDERS" | "SELLING SHAREHOLDERS", AND SUCH EQUITY SHARES OFFERED BY THE PROMOTER SELLING SHAREHOLDERS, THE "OFFERED SHARES") {“OFFER
FOR SALE", AND TOGETHER WITH THE FRESHISSUE, THE “OFFER"),

NOTICE TO INVESTORS:
ADDENDUM TO THE RED HERRING PROSPECTUS (THE “ADDENDUM”)

This Addendum is in reference to the RHP dated September 3, 2026 filed with the RoC, and thereafter with the Securities and Exchange Board of India
and the Stock Exchanges. In this regard, potential Bidders may please note the following in respect of the contempt petition filed by Sai Galvanizers
and Fabricators Limited {the “Plaintiff") before the Bombay HC, which has been disclosed in “Outstanding Litigation and Material Developments —
Litigation Involving our Company - Litigation against aur Company —Material Civil Litigation” on page 421 of the RHP ("Relevant Disclosures”):
Post the date of the RHP, the mediation directed by the Bombay HC pursuant to its order dated September 1, 2026 has been unsuccessful
ubsequently, by way of its order dated September 7, 2026 (the “Order”), the Bombay HC has directed inter alia that the correspondence and/ or
paper work with the court receiver's office in respect of orders of the Bombay HC dated June 17, 1998 and August 11, 1398 be inquired into by the
Registrar, Judicial [| of the Bombay HC and an appropriate report be placed before the Bombay HC within a period of two weeks. Further, the Bombay
HC vide the Order also directed our Company to furnish the Relevant Disclosures ta the Plaintiff, to enable them ta suggest drafting changes, if any, to
such disclosures within a period of 24 hours from receipt thereof. While our Company has complied with such directions and subsequently served

CORRIGENDUM TO THE PUBLIC ANNOUNCEMENT
FOR THE BUY-BACK OF EQUITY SHARES
FOR THE ATTENTION OF SHAREHOLDERS OF THE EQUITY SHARES OF THE TIPS MUSIC
LIMITED (THE “COMPANY”) FOR THE BUYBACK OF EQUITY SHARES FROM THE OPEN

MARKET THROUGH STOCK EXCHANGES UNDER THE SECURITIES AND EXCHANGE
BOARD OF INDIA (BUY-BACK OF SECURITIES) REGULATIONS, 2018, AS AMENDED
This corrigendum ("Corrigendum”) is being issued in relation 1o the Public Announcement dated

September 03, 2026 (‘Public Announcement”!*PA’) published in this
04, 2026 issued by Company in connection with the proposed Buyback
The Equity Shareholders/Beneficial Owners of the Equity Shares of Company are requested to take
note of following

Kindly refer point no 3 of Para B “Proposed Timetable for the buyback”, revision in table shows

[L:S' da'ﬁl t"“ ;‘;"';;;’;mber 16,2028, Wiich 1 65 (sity-six) working days frori i date ot the notices dated September 7, 2026 and September 8, 2026 upon the Plaintiffs along with the Relevant Disclosures, we are yet to receive any
e completion ., 2026, 5 65 (sixty- : Ao : ; : :
of the Buyback bpering of the Buyback i.e. starting frof Septémbar 8. 2028 of suggestions from the Plaintiffs in relation to.the Relevant Disclosures. The matter is currently outstanding, and has been listed for hearing on

September 21, 2026.

The changes set out abave are fo be read in conjunction with the RHP, and accordingly, all references te this information in the RHP stands amended
pursuant to this he ion in this Addendum suppl the RHP, and updates the information set outin the RHP solely to the
extent set out above. This Addendum does not reflect all the changes that have occurred between the date of the RHP and the date hereof, and
accordingly does not include all the changes and/or updates that will be included in the Prospectus. Please note that the information included in the
RHP will be suitably updated, including to the extent statedin this. asmayb inthe Prosp: . as and when filed with the RoC,
and subsequently submitted with the SEBI and the Stock Exchanges. Investors should read this Addendum along with the RHP before making an
investment decision with respectto the Offer.

All capitalised terms not specifically defined herein shall, unless the context otherwise requires, have the same meanings as aseribed to themiin the RHP.

(b) when the ‘Company completes the Buyback by deploying the amount
equivalent {o the Maximum Buyback Size; or

(¢) at such earlier date as may be determined by the Board (including a
commitiee thereaf, constituted by the Board or persans nominated by the
Board/ commitiee to exercise its powers, andior the powers conferred
by the Board resolution in felation to the Buyback), after giving notice of
such earlier closure, subject to the Company having deployed an amount
equivalent to the Minimum Buyback Size (sven if the Maximum Buyback
Size has not been reached or the Maximum Buyback Shares have not been
bought back), however, that all payment abligations refaling to the Buyback
shall be completed before the last date for the Buyback

Except mentioned above, all the information and terms of the Buy-| back as d\ﬁcloﬁed in the PA

published on Seplember 04, 2026 remains The

used in this corrigendum have the same meaning as preseribed to them in mp PA unless othenwise

specified
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Andheri (East), Mumbai 400 089, Maharashtra, India

Tek +91 22 6854 0808

E-mail: kavita@ingaventures.com

Website: www.ingaventures.com

Contact person: Kavita Shah

SEBI Registration Number: INMO00012698

Validity Period: Permanent Registration

CIN: UB7100MH2018PTC318359

For and on behalf of the Board of Directors of Tips Music Limited
(Formerly Known as Tips Industries Limited)

“Tal: +91 22 6530 3030
Email: karamtara ipo@jm com
Website: www il com
\mumr Grievance ID: griey:
Person: Praches Dhur

jance i @jmil com
se8 Registration Number: [NMOD0010351

Emall afa’ﬂt!raW@IC)CISEC;.HD“&CM
Website: www.icicisecuities.
Investor Grievance ID:

The cartigendum will be available on the Company's website at wwi.tips.in and website of the

BSE at www.bseindia.com NSE al www.nseindia.com, is expected o be available on the websile JMFi ial @'rcici securiti @ IFL CAPITAL

of the SEBI at www.sebi.gov.in and websita of the Merchant Banker / Manager to the Buyback at inancicl S

Wy g enll reg.com. M Financial Limited ICICI Securities Limited IFL Capital Services Limited MUFG Infimé India Private Limited

MERCHANT BANKER | MANAGER TO THE BUYBACK 7" Foar, Cnergy, Appasaneb Marathe Marg | ICIC| Ventuze House, Appasaheb Masathe Marg | (formerly known as IFL Securities Limited) formerly Link intime Indh Privae Limitac)
Prabhaidevi, Mumbai - 400 025 Pt Wil 41026, Waashim e | B4 Pt On L P, Sdpan St 01, Embassy 347, LB S Marg, Viknred
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Maharashira, india

Tel: 497 22 4646 4728

Email: karamiara po@ilioap.com
Website: wow slcapial com

Contact Persan: Ramash Vaswanal Aball Pitra
SEB! Registration Number: NNDDO011179

i
Gontact Person: Dhruv é«amu Pawan Kumar Jain
SEBI Registration Numbes 000010840

b .;wgm mprms mufg com
Investor grisvance e-mail:

Karamtara fpog@in mprrs iy com
Website: wiw nmpms mufg com
Contact Person: Shi

hanti Gopalkristinan
SEBI Registration No.: INRGOD004058

Manoj Kumar Srivastava
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favour of Mrs. Doreen Lourdes Dmello, byl

Jexecuting a registered Release Deed. Claims|

fand objections is hereby invited from other]

irs and successors of the deceased, i

r of the shares and interesi

d members, inform to
15 ds

the publication of this notice failing which|

[Release Decd will be executed and the society|

will transfer the shares and interest in the|

eapital / propety of the society belonging ol

ed members in name of Mrs. Dorcen|

Lourdes Dmello and thereafier any davm o
nmmmmwllnmhccmmdcrcd

. TIWARI muvumrm

Shop No. 14 A 5 Sector - inaga
T ko (Fas> Dis. Thane - 401107

PUBL| c No'r CE

that LATE M ED
[KAPADIA, joint member 2Fhe Gumotar
e Housing Society

Mira Ro: ). Dist. Thane |
, did imotate o 2103 2036, N
had Abdullah Kapadia, Mr.

Niohd AmedAbduilah Kspdin. N
[Mohd. Adil Abdullah Kapadia & Mr. Mohd.
[Abid Abdullah Kapadia, the sons and other]
icgal heirs of the deceased have released their
share from the undivided share belonging tol
the deceased in the said shop in favour off
i Malka Abdullh Kapadia (vif ofthe
dcceused) by exccting  egistered
aarea 02/00/3026. Mrs. Malkal
RSl Kapadi h becone th co-owner
of the said Shop along with Mr. Mohammed|
[Fahad Abdullah Kapadia. Mr. Mohammed]
Fahad Abdullah Kapadia & Mrs. Malkal

Abdullah Kapadia sold the said shop to Mr
[Narayan Parthar & Mrs. S

umitra Narayan

Sale
2026, Claims |/ objections is
4 from the other

%

i nros i the Saphal mvmymmom
fof Mr. Narayan Parihar & Mrs. Sumitra

Narayan Paribar,inform to the undersigncd
within period of 15 days from the date of
publiction, o this notice fiing which thel
Society wil transfer 1 and interest
ind thercafier any claim orobjecton will ot
be considered.

sd-
 TIWARI (ADYOCATE)

K.
Shop No. 14, A
Mira Road (East
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Under the Consumer Protection Act, 2019
Consumer Case No. 282/2020

MRS. ANNAPOORNA RAJ KAUSHAL Petitioner/complainant
s (versus)
PARSHWA FORTUNE DEVELOPERS & ORS

Ooposite Party/Respondent Name

ufd,

2) PARSHWA FORTUNE DEVELOPERS
A-303, JYESHTRAJ CHS, NEAR VASANT VIHAR,
PNT COLONV GANDHINAGAR DOMBI\/LI EAST

THAN

) MR. JOHNY C. MUDALIAR, PARTNER OF PARSHWA
FORTUNE DEVELOPERS, A-303, JYESHTRAJ CHS,
NEAR VASANT VIHAR, PNT COLONY, GANDHINAGAR,
DOMBIVLI EAST, THANE - 421204

3) MR. GULAB D. SHAH, PARTNER OF PARSHWA
FORTUNE DEVELOPERS, A-303, JYESHTRAJ CHS,
NEAR VASANT VIHAR, PNT COLONY, GANDHINAGAR,
DOMBIVLI EAST, THANE - 421204

.. Respondents
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TIPS MUSIC LIMITED

(Formerly Known as Tips Industries Limited)

Officer

CORRIGENDUM TO THE PUBLIC ANNOUNCEMENT
FOR THE BUY-BACK OF EQUITY SHARES

FOR THE ATTENTION OF SHAREHOLDERS OF THE EQUITY SHARES OF THE TIPS MUSIC
LIMITED (THE “COMPANY”) FOR THE BUYBACK OF EQUITY SHARES FROM THE OPEN

MARKET THROUGH STOCK EXCHANGES UNDER THE SECURITIES AND EXCHANGE
BOARD OF INDIA (BUY-BACK OF SECURITIES) REGULATIONS, 2018, AS AMENDED.
This corrigendum (“Corrigendum”) is being issued in relation to the Public Announcement dated

note of following:

3, 2026 (‘Public
04,2026 issued by Company in connection with the proposed Buyba
The Equity Shareholders/Beneficial Owners of the Equity Shares of Company are requested to take

"/“PA”) published in «ms newspaper on September

Kindly refer point no 3 of Para B “Proposed Timetable for the buyback”, revision in table shows

Last date for
the completion
of the Buyback

Earlier of:

(a) December 16, 2026, which is 66 (sixty-six) working days from the date of the
opening of the Buyback i.e. starting from September 9, 2026 or

(b) when the Company completes the Buyback by deploying the amount
equivalent to the Maximum Buyback Size; or

(c) at such earlier date as may be determined by the Board (including a
committee thereof, constituted by the Board or persons nominated by the
Board/ committee to exercise its powers, and/or the powers conferred
by the Board resolution in relation to the Buyback), after giving notice of
such earlier closure, subject to the Company having deployed an amount
equivalent to the Minimum Buyback Size (even if the Maximum Buyback
Size has not been reached or the Maximum Buyback Shares have not been
bought back), however, that all payment obligations relating to the Buyback
shall be completed before the last date for the Buyback

specified.

E at b

Except mentioned above, all the information and terms of the Buy- back as disclosed in the PA
published on September 04, 2026 remains The i
used in this corrigendum have the same meaning as prescribed to them in lhe PA. unless otherwise

The corrigendum will be available on the Company’s website at www.tips.in and website of the
SI india.com NSE at

ww.nseindia

www.ingaventures.com.

Tel: +91 22 6854 0808

Sd/-
Kumar Taurani
Chairman & Managing
Director
DIN: 00555831
Date: September 08, 2026
Place: Mumbai

m, is expected to be available on the website

of the SEBI at www.sebi.gov.in and website of the Merchant Banker / Manager to the Buyback at

MERCHANT BANKER / MANAGER TO THE BUYBACK
‘(\
& INGA

INGA VENTURES PRIVATE LIMITED
1229 Hubtown Solaris, N.S. Phadke Marg, Opp. Telli Galli,
Andheri (East), Mumbai 400 069, Maharashtra, India

E-mail: kavita@ingaventures.com

Website: www.ingaventures.com

Contact person: Kavita Shah

SEBI Registration Number: INM000012698

Validity Period: Permanent Registration

CIN: U67100MH2018PTC318359

For and on behalf of the Board of Directors of Tips Music Limited
(Formerly Known as Tips Industries Limited)

Sdr- Sdl-
Girish Taurani Bijal R. Patel
Executive Director Company Secretary & C
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BEFORE THE HON'BLE ARBITRATOR APPOINTED BY THE Uls
84 TH MULTI - STATE CO - OPERATIVE SOCIETIES ACT, 2002,
By COMMISSIONR FOR COOPERATION AND REGISTRAR OF
COOPERATIVE SOCIETIES MAHARASHTRA STATE, PUNE
Shop No. 5, Shivsmurti Bdg, Cury Road Naka, N.M. Joshi Marg, Mumbai - 400013.
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JM FINANCIAL ASSET IJM Financial
RECONSTRUCTION COMPANY LIMITED
CIN: U67190MH2007PLC174287

Regd. Office: 7th Floor, Cnergy, Ap Marg,
Emal 1 quenes.arc@im.com. Gontact No. 023.62241676, Webile: www minanialarc com
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DIN: 08695775 Officer
Membership Number: A30140
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